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CP (IB) No. 107/Chd/Hry/2022 

 

THE NATIONAL COMPANY LAW TRIBUNAL 
 CHANDIGARH BENCH, CHANDIGARH 

(through web-based video conferencing platform) 
 

                                                  Item 5 
      

      
                                 

         

   CP (IB) No. 107/Chd/Hry/2022 
 
 

     Under Section 59(7), IBC 2016 

 

 

In the matter of:-  

Contentmart Private Limited       ….Petitioner 
 
    

   Vs. 
 

ROC Delhi & Haryana.                …Respondent 
   

   

 

Present through Video Conferencing: 
Mr. Ishwar Mohapatra, Advocate for Petitioner 
Mr. Vinod Chaurasia, Liquidator 
 
   This petition has been filed for Voluntary Liquidation under Section 59(7) of 

the Insolvency and Bankruptcy Code, 2016 read with Insolvency and Bankruptcy 

Board of India (Voluntary Liquidation) Regulations, 2017. Issue notice of this petition 

to IBBI and Registrar of Companies, NCT of Delhi and Haryana. The petitioner shall 

collect the notice from the Registry and send it to the aforesaid authorities with copy 

of the petition and entire paper book immediately by speed post and file affidavit of 

service along with postal receipt and tracking report within two weeks. Reports be 

filed by aforesaid authorities before the next date of hearing with copy advance to 

the counsel opposite. List on 01.08.2022.  

 

     Sd/-        Sd/- 
 (Subrata Kumar Dash)            (Harnam Singh Thakur) 
Member (Technical)      Member (Judicial)   
       
  May 12, 2022 
             PB 

 

 

 


